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under the public distribution system

during tae years 1985 and 1986 are
alached. [See Appendix CXL, An-
nexure No. 119].

Danger to Government Buldings in
Pushp Vihar, New Delhi

3386, SHRI CHANDRIXA PRASAD
TRIPATHI: Will the Minister of UR-
BAN DEVELOPMENT be pleascd to
ctate;

(&) wihether Government have re-
ceived any complaint  during 1986
frem All Ind'a CPWD Employees
Union, New Delhi to the effec’. tha:
water tanks in bath rooms gre likely
to cause danger to the buildings ir
Pushp Vibar Sector-III Colony, New
Delai; if so, the results of inspection
made in this regard; ang

() the action Government pro-
pose to take against guilty staff for
not demolishing such tanks and tak-
ing prompt action in the matter?

THE MINISTER OF STATE IN
. THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI DALBIR SINGH):

~ (a) Yes, there was a complaint
frorn All India CPWD Employees
Un'on, New Delhi to this effect in

July, 1986. The cons’rction of small
water tank in  bathroom mayv not
cause danger to the life of buildings.
if the same is small and its wall an
floor is made water proof. 'The quar-
ters were immediately inspec‘ed and
it wasg noticed that there was no dan-
get to the building due to construc-
tiori of *hese small water tanks.

{h) Question doeg not arise.
~Alleged Complaints by All India

C.P.W.D, Employees Union,
New Delhi

%387. SHRT CHANDRIKA PRA-
SAD TRIPATHI: Will the Minister
of URBAN DEVELOPMENT be ple-
ased to state:
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(a) whether some of the Members
of Parliament have recommended for
v.gilence inquiry on the points raised
in the letter No. EUC/PVMD/1572-77,
dated the 5th July, 1986 of All India
CPWD Employees Union, New Delhi
about tne undue advantageg enjoyed
by the Engineers of CPWD; if so,
what are the de'ails thereof; gand

(b)y whether any vigilence inquiry
waz instituted, if so, what is the out-
come of the inquiry?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI DALBIR SINGH):
(a) Shri Sultan Singh, M.P., has
drawn at'ention to the lettey dated
5ta July, 1986 from the CPWD Emp-
lyoees Union. Thne letter does not
men’ion about any undue advantages
enjoyed by Engineers. It, however,
had mentioned about a dispute regar-
ding the advantages given by IL.ocal
Engineering Staff to the Residents’
Welfare Association, Pushp Vihar.

(h) After a departmental meeting
betwcen Senior Engineers and the
vepresentatives of the Employees
Union and the Residents’ Association,
all the misunders*andings and dispu-
tes have been resolved to everybody’s
aatisfaction. No further vigilance in-
quiry is called for,

Shifting of Allottees to other Areas

3388, SHRI CHANDRIKA PRA-
SAD TRIPATHI: Will the Minister of
URBAN DEVELOPMENT be pleased
1o state:

(a) whether some Members of Par-
lizment have forwarded the request
of All India CPWD Employees Union,
New Delhi, regarding getting the ac-
commodation of some of the allottees of
Government flats of South Delhi Go-
vernment Colonieg shifted to some
other areas, who took law into their
handg and threatened Government
nfficer/workers on duty; if so, the
action taken thereon; and
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(b) by when Government propose
{o get such allottee shifted to ease the
tension prevailing in the area?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHR]I DALBIR SINGH):
(a) A request through Member of
Parliament has been forwarded from
the -All  India CPWD Employees
Union.

(b) The matter is heing looked
into,

Maintenance of Tube Wells/Pumps in
Pushp Vihar, New Delhi

3389, SHRI CHANDRIKA PRASAD
TRIPATHEL Wil the Minister ot UR-
BAN DEVELOPMENT pe pleased to
state:

(a) whether there is any rule under
which  Construction  Divisiong of
CPWD handover their work to Main-
tenance Divisions after a prescribed
period; if so, the period prescribed
for the purpose;

(b) what are the reasonsg that work
relating to maintenance of the tube
wells/Pumps in Pushp Vibhar, New
Delhi have not been handed over by
the Electrical Construction Division-
IV to Electrical Maintenance Divi-
sion-XTIT so far even after lapse of
more than 6 years; and

(c) by when Government propose
to get the work handed over to the
said Maintenance Division?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI DALBIR SINGH):
{a) There is no such rule.

(b) The Electrica] Division No.
XILI, which is not a purely mainten-
ance Division, is very heavily loaded
and hence not in a position to take up
any additional work. Accordingly,
the Elect. Constn. Division, which is
comparalively light, is continuing to
maintain wells/pumps in Pushp Vi-
har.

(c) There is no such proposal.
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